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_OIEN COURT

CENTRAL ADMIMISTRATIVE TRIBUNAL, AILLAHABAD F2NCH

ALLAHABAD

DATED: THE s5TH DAY OF F:SPRUARY loos

CORAM : HON'BLE MR, D.S.DBAWEJA, A M,

HON'BLE MR. D.VY,R.S5.G. DATTA TRE

ORIGINAL AFFPLICATION NO, 49 OF lo04

Trileki Frasad Shukla, ag=4 about 58 years
S/e Lat» Shri Raj Mani Shukla residsnt of

90, New Laskar lLine, Old Bairahna, G.V.Read,

Allahabad,

20 v 8 A[’-P]icaﬂt

C /A Shri D.K.Asrawal,Adv.
Versus

1. Union of India threuoh Dsfance Secretary
Ministry of Defzncas, New Deolhi,

2. The Dir=ctor Gensral Electrical and Mechanical

Enginsers, EM.E, Directerat:, Army Head-quarters,

D.H.& PO, New Delhi.

3. Commander, Head Guarters, Technical Group EME

Dalhi Cantt, - 1l0ClC

4, CIC EM.E. Records, EM.E Records Office,

Secunderabad .

5. Commandant 5CR Army Base Workshor, Allahabad

Fort - 211C05.

I Ragrendents

C/R shri N.B.Singh, Adv.

ORDER

By Hen'ble Mr .0 .S .Bawaija, A M,

Shri D .,K.Agrawal counsel fer tha= applicant is

present . None is nrasent on behalf ef th: ragpondents.
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2. This aprlication has haen filed making a prayer
to cuash the erder dated 18,3.1023 and to allew the
applicant to continue in the servicehtill tha age of
6C years and also accoriingly grentgazolutinamﬁf

B Notices ware issu=d to the respondents and the
counter &ff idavit has besen filed, Ne Reioinder 6&ff idavit

has baen filesd by the avrlicant.

4, When tha case was listed today for admission,

the learned counsel for th- arclicant Shri D.K.Agraval
made @ statement at Bar thet the aprlicant is ne longer
intarested in the matter. The prayer is allowsd, The
Original Aprlicatien is 453ni55@d 25 withgrawn.
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